IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No.88/94 : " Date of Order: 4,3.98
BETWEEN 32
E.Radhakrishnan Neir ++ Applicant,

AND

1. Union of India, rep, by

the Secretary, Ministry
of Defence,
New Delhi - 1,

2, The Scientific Adviser y
to the Minister;,j 0f Defence
and Director Geheral,
Defence Research and Development
Organisation (DRDO) DHQ PO,

New Delhi - 1,

P

3. The Director, _ L
Defence Metallurgical
Research Laboratory (DMRL)

Hyderabad - 500 258, +» Respondents,
Counsel for the Applicant e Mr.T.V.V.S.Murthyd\obx )
*r”r " b_;a CXAN Jr .
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secretary, Ministry of Defence

Union of India, NewDelhi=1l.- - :

2. The

Scientific Adviser to the Minister of Defence

Eveélopmént Organidation (DRDD) DHQ PO,
New Delhi-1.

3. The

Director, Defence Metallurgical Research

Laboratory (DHMRL) Hyderabad-258.
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copy to Mr.T.v.v.S.Muxthy, Advocate, CAT.Hyd.
copy to Mr.N.v.Ramana, Addl .CGSC . CAT , Hyd.
copy to Library, CAT.Hyd.

spare copy.
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" (A3 PER'HON'BLE SHRI JUSTICE V.N:?E'LAI_JRI RAO, VICE CHAIRMAN}

Heard Shri TVVS Murthy, learned counsel for

the applicant and Shri N.V,Ramana, learned standing

counsel ‘for the respondents, -~ .

" . N Y .

-

. - T
- m~~ et Cmd e tamea €£11aA -nr-:av"ﬁr‘r for a

direction to the respondent to upgrade the, grade of the
applicant to Tradesman 'C' from the grade of Tradesman
'E' in the pay scale of Bs,260-400 with effect from """
27.10,1984 with sll conseguential service and monetary

benefits,

S

3. It is stated for the applicant that the xEER
cause of action had arisen in 1992 when the upgradation
was given in pursuance of the orders of this Tribunal

in CA 146/952? The applicant already submitted represen-
tation:ﬁggted 28.7.1993 before the 2nd respondent and
the representations dated 17.9.1993 and 5.1,1994 before

the 3rd respondent,

4, In the c¢ircumstances, the 2nd respondent is
required to dispose of the represenﬁation%zdated 28.7.93

of the applicant within three months from the dJdate of
receipt of this orcder. It is needless to éay‘that if

the, applicant is‘aggrieved by the order to be passed by

the 2nd respondent, he is free to move this Tribunal uncer T
Section 19 of the Administrative Tribunals Act, 1985,

The CA is ordered accordingly at the admission stage.

No costs, \\

(A B. GO HIY - (V.NEELADRI R&0D) '
MEMBER (ADMN. ) VICE CHAIRMAN
DATED: 4th March, 1994, :
Open court dictation, ﬁ"’?ﬁ_ i3 - M{’-
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